
CEN TRAL A DWIN ISTI^ TIVE TRISUN AL

V pr':Uicipal B«ich

O.A. No. 1899 of 1994

Ney Delhi, d®ted the 11th Sept. 1995

HON'BLE PIR. S.R. ADIGE, MpBER (A)

HON'SLE DR. A. VEOA\/ALiI, MEMBER (D)

1. Shri stitohasKflhand,
s/o Shri Mahabir

2. Shri Ram
s/o shri sukh L^l

3. Shri Kriahan Kumar
s/o Shri Gumti 1^

4. Shri Budh Raj Singh
s/o Shri Ram Kirpai singh

t 5. Shri Shiv ahan singh
s/o Shri Ram Singh

6, Shri Oevender Kunar
s/o shri Ram parkash

I

7, shri Om Prakagh
s/o shri Bhoore Singh
Wo 33/5, Trilok puri,
Neu Oelhi-110091. APPLICANTS

(By Advocate: Shri Yogesh Sharma)

VERSUS

1. Union-of India through
the General Manager,
Northern Railway, earoda House,
Neu ttelhi, /'

2. The Divisional Railway Manager,
Nortiern Railway, oelhi ©ivision,
Neu Delhi,

3. The Secretary,
Railway Board, Rail Bhawap,
Neu Delhi, ... RESPONDENTS

(None appeared)

0 RDER fO RAL)

BY HONVBLC MR, S.R, AOIGEt MEMBER (Al

In this application shri Subhas ohand and
fry ^

6 others, all casual Labourers who worked ifi differ en

length? of Urne in the year 1980-81, hay® prayed for
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inclusion of their nsraas in the live Casual t®hourer

Register#

2# This a,A. was filed on 22,9,94, Several

opportunities were given to ttia Respondents to

file their r^ly but no reply has so far been filed.

None had appeared for the Respondents on various

dates. On 18,S,95 shri Rajesh Respondents counsel

was present in the court was directed to take

notice on behalf of the Respondents and ensure that

their reply was filed. On the last c^te i,e, on

19,7,95, none had appeared for the Respondents and

no reply was filed on their liehaif. To-day shri

Rajedi had again appeared and states that according

to his information the Respondents have assigned

this case to some other counsel. However, it is

not possible to wait inwNkwwwtly for the Respon

dents' to file iheir r^ly, ue note that the

applicant had fRBMS representation to the Resp-

ond^ts for inclusion of their names in the live

casual Labourer Register^but the applican t&* counsel

Shri Yogesh sharma states that they have not received

any r eply to wmh r^ resen tation,

3, ye dispose of this 0 , wi tti a direction

to the Respondents In the evait that the
^ •*

applicant liaete filai a fresh representation to the

Respondaits for inclusion in the live Casual

Labourer Register^within one month from the date

of receipt of a copy of this judgment, the

Respondents will consider the same and dispose of

that representation by means of a detail ed, speaking

and reasoned ordei^under intimation to the
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applicants yithin the ea months of the date

of receip t of that represaitation#

4» This 0 .A. is di^osed of accordingly.

No oosts.

(DR. A. VEOAVALLI) (S,R.' A(/iGE)
Metnber (3) Msnber (A)

'WM-€


